FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
TAST HEALTHY FOODS INDIA PRIVATE LIMITED

OPERATING IN MANUFACTURING OF CHIPS, NAMKEEN & FRYMUS AT
MALANPUR INDUSTRIAL ESTATE
(Under Regulation 36A(1)of the Insolvency and Bankruptcy Board of India

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS
1. | Name of the corporate debtor Tast Healthy Foods India Private Limited
along with PAN/ CIN/ LLP No. CIN: U15311MP2015PTC034318
PAN: AAFCT3967R
2. | Address of the registered office 51, Satyadev Nagar, Gandhi Road, Gwalior,
Madhya Pradesh, India, 474002
3. | URL of website NA
4. | Details of place where majority of Factory Address:
fixed assets are located 40, Food Park, Industrial Estate, Malanpur,
Bhind -477117 Madhya Pradesh
5. | Installed capacity of main Please write an email to
products/ services cirp.tasthealthy@gmail.com to seek further
details about the Corporate Debtor.
6. | Quantity and value of main products | 2024- Nil
/services sold in last financial year | 2023- Nil
2022- Rs.14,20,000/-
7. | Number of employees/ workmen Nil
8. | Further details including last Please write an email to
available financial statements cirp.tasthealthy@gmail.com to seek further
(with schedules) of two years, lists details about the Corporate Debtor.
of creditors are available at URL:
9. | Eligibility for resolution applicants Please write an email to
under section 25(2)(h) of the cirp.tasthealthy@gmail.com to seek further
Code is available at: details about the Corporate Debtor.
10.| Last date for receipt of expression 24/08/2025
of interest
11.| Date of issue of provisional list of 03/09/2025
prospective resolution applicants
12.| Last date for submission of 08/09/2025
objections to provisional list
13.| Date of issue of final list of 18/09/2025
prospective resolution applicants
14.| Date of issue of information 23/09/2025
memorandum, evaluation matrix
and request for resolution plans to
prospective resolution applicants
15.| Last date for submissions of 23/10/2025
resolution plans
16.| Process email id to submit cirp.tasthealthy@gmail.com
Expression of Interest
17.| Details of the corporate debtor’s MSME registered
registration status as MSME UAN - MP20B0004437
Date 09.08.2025 RAHUL ANAND
Place: Bhopal Resolution Professional
For Tast Healthy Foods India Private Limited
IP Registration No. IBBI/IPA-003/IP-N00166,/2018-2019/11955
AFA Certificate No. AA3/11955/02/311225/301170
valid up to 31st December 2025
Flat No. 9A, Orchard Residency, Sarvdharm Sector A, Kolar Road,
Bhopal, Madhya Pradesh, 462042
Correspondence Email id: cirp.tasthealthy@gmail.com
Registered Email: rahulpnb@hotmail.com




E‘E ¢

E

PD: 08-08-2025 Z: BhopalCily E: 1 U: saood.hafeez T: 08-09-2025 00:32

I-E

THE TIMES OF INDIA, BHOPAL

- SATURDAY, AUGUST 9, 2025

EI'EEE

E|3 .-i|3
ihimiidani

9¢ &2

ve €¢ EE

i

EI'E 61 Bl .ﬂl

al 'El FI- EI-

TIMES NATION | In'The éourts 13

El oL 6 g Z 9 g L4 g ¢

LE
ilivialina

- - Sec 17 of Sr Citizens
-Act Unconstitutional,

= Says Nagpur Bench
Of Bombay HC

Vaibhav.Ganjapure@timesofindia.com

=Napgpur: Announcing a verdict that will
implications on the
“zrights of senior citizens across India,
=the Nagpur bench of Bombay high court
-on Wednesday declared Section 17 of the
o =Maintenance and Welfare of
Zand Senior Citizens Act, 2007, unconsti-
-tutional. The provision prohibited legal
= —representation before maintenance tri-
zbunals, denying elderly litigants access
“toprofessional lepal assistance,
Justices Anil Kilor and Vrushali
-Joshi delivered the ruling in the case of
=Baban Sukru Tambe vs Union of India
= _-and others, The petitioner challenged
cthe constitutionality of Section 17
=also sought to guash an April 7 order by

-have swesping

w

—
B

—

= I

—m

=

-Now, another

HC bench allows

~ lawyers for elderly at tribunals

Parents

tested provision.

constitutionality

tain Sectionl?,”

and

the Yavatmal SDO, issued under the con-

The rulingaligns with those of Kera-
la high court, Delhi high court, and the
Goa bench of Bombay high court, all of
which struck down Section 17,

“Given the consistent findings of un-
by
courts, and the need to ensure access to
justice, we find no justification to sus-
the bench observed. The
court ruled the April 7
vold amd remanded the matter back to
the 5D, directing that it be heard atresh
without invoking Section 17 and in line

The ruling aligns with those of Kerala
HC, Delhi HC, and the Goa bench of
Bombay HC, all of which struck down
Section 17 of the Maintenance and
Welfare of Parents and Senior Citizens
Act, 2007. *Given the consistent findings
of unconstitutionality... we find no
justification to sustain Section 17, the
Nagpur bench of Bombay HC observed

with the Goa bench's June 2025 decision

in Santosh Savlaram Morajkar vs Sumi-

various  high

along
ordaer null and

tra Savlaram Moraskar,

Both parties have been asked to ap-
peear betore the Yavatmal 510 on Aug 25
and instructed to resolve the matter
within two months.

*This judgment is a great relisf for
senior citizens,” said advocate Vaibhav
Edke, who appeared for the petitioner
with advocate Rishikesh Bhoyar,

"Earlier, the elderly couldn™ even ex-
plain their situation properly. Now, they
can be represented and heard fairly,”
Edkeadded.

Parking row murder:
Wife says efforts to
. intervene proved futile

k Continued from PL

shi

cilasa
sharp ohject from his back

stabbed Qureshiseveral times in the chest.

One of the local residents tried to push
the attackers away and a few others inter-
vened too, but by then, Qureshi
lapsed. Thereafter, the suspects fled the
spat, DCP (southeast) Hemant Tiwari said
police were alerted around 11.35pm by a
PCR call from MNational Heart Institute,
Wiz were tald the victim
had been brought dead tothe hospital after
an altercation. Multiple police teams
rushed to the site of the incident. Inquiry

East of Kailash.

revesled that the vietim and

were nelghbours and got into 8 scuffles,
hesaid.

Ateam comprising inspectors Pankaj
Kumar and Deepak Kumar and SIs Anil

which turned deadly”

Kumar and Paras Dhayvani

manhunt for the suspects. Technical sur-
veillance was mounted and ground intel-
lipenee activated, The team analysed
CCTV footage but wasunable toestablish
their escape route. GJureshi's relatives,
including his wife Shaheen and brother
Javed, alleged the accused had clashed

with him earlier too, Thy

- Cannot justify : HC stays proceedings against :
. Sambhal MP, seeks UP report

dep[ctlng Hindu |
deities with

_. - disrespect: HC

- K.Kaushik@timesofindia.com

Madnrai: Depicting Hindn

_ir.z-u-rls in a disrespectiul man-
ner and intentionally horet-

==

-ing the sentiments of mil-

=lions cannot be justified, Ma-
=dras HC said Friday and di-
P crected Tuficorin police to
procesd with its probe into
“alleged derogatory remarks

e I

N—=
&3

—

about Lord Krishna by anin-

=tividumal om social med .

"Such actions have the

-potential to spark enmity; re
=ligious outrage, social disor-
e and underming commu-

-nal harmony, Given thedeep-
—zroeed respect for religious

=evmbols and deities, disre-

M
pa

=spect can lead to social un-
==rest and hurt a large section

cof society. Therefore, it is

[ =

~crucial to approach such de-
-pictions with sensitivity

=Cowvt must ensure freedom of
sexpression does not trans-

Pa_=

-2
&

late into hurting religions

-feelings,” said Justice K Mu-
—rali Shankar:

After the judicial magist-

=rate IV court in Tuticorinac:
cepted closure of the case, a
—oriminal revision petition

-~ =was filed in HC by P Parama-

=sivan. The petitioner said

pg -oathish Kumar posted a pho-

o

e
n -

oy [

“tograph  with derogatory
-comments about Lord Krish-

naon Facebook in Aug 2023,
Police filed a final report

I:mi'me the magistrate court

-as undetected. The magist-

= —rate court accepted the final
=report and closed the case,

-granting liberty to the pet-
—itioner to file a privabe com-
-plaint. Challenging the ma-

—pistrate court order, the pet-

Prayvagraj: Allahabad high
court haz pranted interim re-
lief to Sambhal MF, Zia Ur
BEehman Barg, and stayed
proceedings against him ina
lower court in connec-
tionwith last vear=zvi- |
olence during a court-
moniftored survey of
Shahi Jama Masjid.
Hearing an appli-
cation filed by the 5P
ME Justice Sameer
sought a response from UP
govt within thres wesks, and
fixed the next hearing on
Sept 9. Counsel Imran Ullah
argued that Barg's speech
was not communal and did
not incite the public, More-
over, he was in Bengaluru on
the day of theviolencs,
Taufeeq Ahmed, another
advocate representing Barg,
told TOI, "The chargesheet
was filed apainst 22 persons.
Thecourt gave relief to Barg

Jain

only till the next hearing,
Barg was booked in one FIR,

and the court has staved pro-

cepding in that caseonly”™

He argued that Suhail Ig-

hal, oneof theacowsed

been exonerated by
police. MNotably,
MNov 24, 2024, violence

court-ordered sarvey

of Shahi Jama Masjid. Pro- :

testers opposing the survey
clashed with security per-
sonnel, resulting
deaths. They torched wvehi-
cles and pelited stones at po-
lice, while the security per-

sonnel used tear gas and ba-

tons to disperse the mob,
Several people were in-
Jured,
personnel.
Eajesh Kumar Pandey
(Inpuis from Krishno

Chaudhary in Bareilly)

SC: Panel led by retd
HC judge to manage
Banke Bihari temple

Dhananjay.Mahapatra
dwtimesofindia.com

MNew Delhi: Supreme Court
on Friday said it would give
legal shape to its view that a
committee headed by a re-
tired high court judge showld
administer Banke Bihari
temple in Vrindavan wntil
Allahabad HC decided the
validity of UF govt's ordi-
nance fordevelopment of the

Sibal suggested to the court
that it would be better if a re-
tired SC judge was made
chairperson of the temple
management committee, The
bench said, A retired HC
Judge would be good enough
to manage the emple admin
istration.”

Apart from adminisira-
tion, SC said it was mulling
empowering the retired
Judge-led committes to “look

named in the FIR, has
on !

erupted during a :

in four

including 19 police !

ED opposes arms
consultant’s plea on
‘fugitive’ tag

Tewars Mews METWORK

New Delhi: ED on Friday
opposed in Delhi HC a plea
by UK-based arms consult-
antSanjavy Bhandariagainst
a trial court order declaring
him a *fugitive economic of-
fender”. The agency said
when the order was passed
in July;, the trial court was
aware of an assessment or-
dershowing property worth
Es 635 crore being surrepti-
tiously acquired.,
Bhandari’s counsel, se-
nior advocate Kapill Sibal,
contended  hefore Justice
MNeena Bansal Krishna that
the prosecution was initiated
without completion of as
sessment proceedings, Seek-
ingastay andgquashingof the
trial court proceedings. Sibal
said Bhandari would be re
mediless the moment they
declare him a fugitive. “They
(ED)don't follow the law, they
want to declare me a fugitive

tried to intervens, but the assai-
lants continued beating himupmer-
Gautam then allepedly took out a

) ureshi's wifee Shaheen told police

HC rejects Agusta accused plea for release from jail

Mew Delhiz A Delhi court has rejected
the plea of alleged Agustawestland VVIP
chopper scam middleman Christian
Michel James for release on the grounds
that he has undergone the maximum
seven years of incarceration over
charges that led to his extradition from
UAE in 2018, “Considering the allegations
under Section 467 (forgery of valuable
security, will, etc) of IPC, which entails
life imprisonment, it cannot be said the
accused has already undergone the

period of maximum punishment
prescribed for the alleged offences,”
judge Sanjay Jindal said in his order
Thursday. James is accused of paying
bribes to IAF officers, defence ministry
officials, bureaucrats, and politicians on
behalf of AgustaWestland for a Rs

3737 -crore contract inked in 2010 to
supply 12 helicopters, The guestion of

will be decided at the stage of framing
charges, the judge held. Tan

pocket and

whether IPC Section 467 could be applied
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RAIL LAND DEVELOPMENT AUTHORITY
{A statutory Autherity under Minisiry of Rallways, Governmant of India)

Unit No. T02-B, Tth Floar, Konnectus Tower-ll, DMRC Building,
Almeri Gate, New Dalhi-110002

had cal-

=rpjle I
R-a-l Laﬂ-:l Daualnpmenlﬂulhml‘y {HLI::LA.:- :¥:] ataluinrg,- Amhurrqr undarl'.he I'.'Ilnlstr:,' |:|f F!Ellrwag.rs 331
up by an Amandment to the Railways Act, 1989, for development of vacant Raitway Land for
commercial uss for the purpose of generating revenue by non-Lall measures,
Applications are invited for filling up the post of Member (Planning) on Deputation Basls in
the Pay—Lavel 14of THh CPC at Maw Delhi in Rall Land Developmant Authorlty (RLDA),
Duration = The incumbenl shall hold ofice for a tenune of three years, extendabde upbs e years,
from the gate of joning or unbl superannuetion, whichaves is earier.
Age —Should notaxceesd 55 years on the date of apphying for the post
Educational Qualification & Experignce - Tha appicant shoukl possess an MBA of & Diegres in
Architeciure or Civil Enpinearing from a recognised institution or University and should have tan
years axparience in Town/Urban Planning or in the managamant of land and property in relation ioits
legal, engineering and managenal aspects,

the accused

launched a

organizalion sarving in Level 13 of Tih CPC or above in CDA scale or ils equivalent in IDA or other
scales and his cumulative evalustion of Annueal Confidentis! Repons/APARSs of |ast five years prior o
meating of tha Search-cum-Selection Commities (SC5C) should not be less than 22 points.

Last Date of receipt of Application - 08.09.2025 by 17:30 Hrs. in the office of Sh. Ravi S3hekhar,
Joint Secretary (Deputation), Ministry of Railways, Room No. 152-J, Rail Bhawan, New Delhi-
110001 and also through e-mail to

For Further dedails of this vacancy, plesse visil owur website waw rida. indianraibways gov.in wder
the heading 'Career’ or at Rallway Board websile: waw. indlanrallways. gov.infrailwayboard.

The complate vecancy notice Is also published in employment Newspapaer on 33.08.3025,
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Other eligibility Requirement — The spplicant should be an officer from outside Redway | -
administration working in Cantral Govt./State Govt or Cantral'Staste Pubfic Sector Unit or -
AuthoriiesBodins having a minimum okl service sxparience of 22 years in the mspeciive || -
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offenicer and takeover Bs 400
ol crore of my properiy and
don't allow me to file any
claim, This is thestate of law
in thiscountry” he said.

HC =aid if would hear the
matter on Aug 20, The trial
court on July 5 declared
Bhandari a “tugitive econom-
e offender” ona plea by ED, a
development that allows the
agency o confiscate all of as-
ceis of Bhamdari, whose
chances of coming to India
have been virtually nullified
after a UK court ruled against
hiz extradition. Bhandarts
legal team, while opposing
the EDD move {0 get him de-
clared a fugitive offender;
claimed their "clients stay
oould not be called illepal in
the UK az he has a legal right
toreside inthe UK and govt of
India is bound by judsment
of the UK court... Bhandariis
legally hiving there, and de-
claring him a 'fugitive’ in that
scenario is legally wrong.”

#7% M.P. COUNCIL OF SCIENCE AND
<4555 TECHNOLOGY

REMOTE SENSING APPLICATIONS CENTRE
Vigyan Bhawan, Nehru Nagar, Bhopal-462003

0. : 1T0BE/CST/RSAC/LUEUSD/2025

No.
RECRUITMENT OF PROJECT STAFF

Adverlisement No:648/C3T/LU&EUSDZ025
TheM.P. COUNCIL OF SCIENCE & TECHNOLOGY IMPCST),
Bhopal, invites young dynamic interested eligible candidates
for interview for empanalment of suitable candidates to wark
in Regional Flan, Master Plam, Local Area Planning, Integrated
watershed Development and Landuse and Land Cowver
Assessment for Change Analysis, for different positions as
Project Coordinator, Research Associate-1, 11,11, Coordinatar-

Date 0B8.08.2025

8

IndianGil
= affaa SuieE fafes
Indian Oil Corporation Limited

Regd. Office: Indian(il Bhavan, G-9, Ali Yavar Jung Marg, Bandra [East), Mumbai-400 051.
Tal.: 022-28447327 Emall: imvestors@indianailin Wabzila: wwhw iocl.eom  CIN - L2330 MH1959601011344

6641 aifde ang &5 &1 ga-1

NOTICE OF THE 66" ANNUAL GENERAL MEETING

NOTICE is hereby given that the 68" Annual General Meeting (*"AGM") of tha members af
Indian Ol Corporation Limited ("Company”) will be held on Saturday, the 30 August 2025 at
10:00 AM {IST) through Video Confereance [ Other Audio Visual Means (*VCIOAVM™) o
fransactthe business as set out in the notice of the AGM.

Moti AGM and In Annual R

In compliance with the MCaA & SEBI Circular{s), the Motice szetting out the business to be
transacted at the AGM together with the Integrated Annual Report of the Company for the yvear
2024-25 has been sent on Thursday, August 07, 2025 through electronic mode o the
members whose email address is registered with the Company / Depository Participant(s). The
Motice and the Integrated Annual Report are also available on the Company's website at
www.iocl.com and on the website of the Stock Exchanges, i.e. BSE Limited and National
Stock Exchangea of India Limited at www.bseindia.com and www.nseindia.com raspactivaly,
and on the website of NSDL al www.evoting.nsdl.com.

Remote e-voting and e-voting during AGM:

The Campany is providing the facility to cast vole(s) to the members, on the business as sal out
in tha Notice of the AGM through remate a-vating facility (“remota e-voting) as weall as during
tha AGMK to those members who could not cast their vote(s) through remote e-voling. Members
are reguested to note that:

i. the Company has fixed Saturday, August 23, 2025 as the ‘Cut Off date’ to ascertain the
eligibility of members to vote through remote e-voling or by e-voling at the AGM,

ii. aperson, whosename isrecorded in the register of members or beneficial owners position
maintained by the depositories as on the cut-off date i.e. August 23, 2025 only, shall be
entitled to avail the facility of remote e-voting or for participation and voting at the AGM.

ili. the remote e-voling period is as under:

Commencement of remote e-voting : 09:00 am {IST) on Wednesday, August 27, 2025
End of remote e-voting :05:00 pm (I5T) on Friday, August 29, 2025

any person, who acquires shares of the Company and becomes a member of the Company
after dispatch of the Motice and holds shares as on the cut-0ff date, may obtain the login 1D
and password by sending a request at evoting@nsdl.com. However, if the member
already registerad with NSDL for remote e-voting then hefshe can use their existing User
ID and passwaord for casting the vole.

v. the members who have cast their vote through remote e<voling can attend f participate in
the AGM through VG / OAVM but 2hall not be enfitled to cast their vole again at the AGHM.

vi. thevoles once cast by the member, cannot be changed subsequently.

vii. the remote e-volting medule shall be disabled by NSDL after 5.00 PM {IST) on August
29, 2025,
viii. thosa members, wha intend to participate in the AGM through VG / OAVM facility and could

not cast their vole on the resolutions through remote e-voling and are otherwisa not barred
fram doing sa, shall be aligible @ volae through e-voting during the AGM.
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ﬁ_ltmnm filed the present pet- temple and its surroundings, into purchase of land around HAD. S : : ix. the manner of voting for members holding shares in demateralized mode. ohysical mode
2 ; g ; , Software Developer, Jr. Analyst (Thematic), Junior ' 9 LR R S \ (o e
-ition.  Allowing the plea, Abenchof justices Surya — : : and for members who have not registered their email address has been provided inthe |- o
= Justice Shankarohserved po- Kant and Jovmatva Bagchi ‘CAN INDUCT PUWARIS' Research Fellow {JRF), Project Fellow, Computer Assistant Motice of the AGM. B
ta_clice had limited its investiga- said given the unfortunate in- and Lab Attendant. For Registration of Email address: =
“tion to merely requesting in- cident of a stampede inside  thetemple”. The benchsaid it Fost details, Qualifications, guidelines and application e _ _ _ - o
~formation from Facebook. thetemplein 2022 resultingin -~ would also authorise the re- proforma may be seen and submitted online latast by 24th a) In case, the member's email address is already registered with the Companyiits RTA / =
L""’n—;umj-l; the g?gﬂséjgmmg offs. ﬂfﬂm-s DrEilm?m“Mng Tﬁgancj!mgemi;muctmme August 2025 through website htips:impestnature.com or Ejgr:;ir;mas. log in details for remote e-voting hava been sent on the registered email =
—cer identified the post’s po- e view that the temple ad- ‘Goswamis' into the commit- via lifk aiven at Councifs website www.mpcast.sov.in “lab - =
—tential to create law-order is- ministration should be man-  teefor the purpose of smooth Gppurtugrililias" ; - b) In case the members have not registered their email address, they are requested to register :—t
zsues and disturb communal aged in the interim by a com-  conduct of temple rituals. the same as follows: =
& harmony, the probe was not LUEE eI e TUtRer s | ACHERMCIE 50 AOVOR SRR e el Physical holding | Members, holding shares in physical mode are requested to get =
P St etk I o gl s il g o i g FORM G their amail address registered by visiting following link- —
CAL TEPOTL APIREITRG. 10 Ay O M AROCTE DL RAVIEL. o BT, SOOI 10 M https:/iris. kfintech.com/clientservices/iscidefault.as =
S omenmectanicaly et et Agpeing o the  couets ottt e | NN e Ak R ke i i ot o |
= Despite the seriousness | Goswamis {(pujaris), who judge bench of the HC was DPERATING IN MANUFACTURING OF CHIPS, NAMKEEN & FRYMUS AT e Ii-nt n"l.laldul ?I'? ?r EIrn E.ill l:]: e wﬁhztﬁ i:ru:! ; Et,l".-tl? EEIJEE it —
-of the allegations, police claim it was a private temple  also hearing a challenge to SAALANPUR I BUSTRIAL ESTATE rF'Eagr-uE' :? nt. el Bk o o ey SHROPRCUVL Lepushory -
ﬁ—lmud]uu:l the case casually, and that govt had no author-  the ordinance and that it {Undor Bogulation 384] 1 jof the Inssbvency and Banknsptey Board of India pa =
-halting the probeand closing ity totake over itsadministra-  had made certain unwar [Insolvency Resolution Process for Corporate Persons) Regulations, 2016} Payment of Dividend and Deduction of Tax at Source (TDS): £, ;
'1t ﬂs.un{lntt!cmu:l TJ::nn snruﬂl a[l'-.’lil-[!"-lil:' ]{apli rantt!{l ::utlsen '1t:c|115 RELEVANT PARTICULARS The Board of Directors of the Company has recommendad a dividend of Rs, 3.00 per share for | =
ES = Mame of the corparate delios Tast Healthy Foods Indla Private Limited the yvear 2024-25. The dividend, upon approval by the members in the ensuing AGM, will be |=
M“NICIPA.]. CU'HPORATIUH c“ﬁMDIGﬂHH kot Wit PR G L Ho, ﬂlﬁ%ﬁ‘wfgim paid to the eligible members within the stipulated period of 30 days of declaration. The |- e
- - e Company has fixed Friday, August 08, 2025, as the record date for determining entitlementof |= ™
&3 TENDER NOTICE B R e I g el members to receive dividend for the year 2024-25. :
s, Bld Submisslon |Opening Technical 3. | URL of wekeila __ | A : Members may note that as per Income Tax Act, 1961, dividend paid or distributed by a |
INo. N of Wik Sehedule (Online)|  Bid (Online) * ﬁ':;;“::“h’l b b e i;“:;f:m e Company is texable in the hands of members. The Company shall therefore be required to |- ©
£~ EXECUTIVE ENGINEER - Roads Division No. 2 Bhind 4TTLAT Machya Pradesn deduct tax at source ("TDS") at the time of making the payment of dividend. In orderto enable | =
| : - = %, [ estalied capaciy of main El . e T [T = Company lo determine the applicable TDS rate, mambers are requested to submit the relevant |- —
—| 1.| Repair of paver block infront of H. Mo, 146 to 114, Seclor 2874, proGUCtsS senices cim EesthaaHhyEgmmea, com [ seak Turthar documants on or before August 10, 2025. The detailad communication regarding TDS on |= ™
ﬁ_: Chandigarh (Improvement of Road/Parking and Infrastructure | 19.08.2025 18,08.2025 eAils Bbout the Corporate Deblor dividend is provided on the link https:/iwww.iocl.com/pages/notices-overview . -
=] [Elzulligﬂ To 18.08.2025 at 8. | Quantty and valos of rarn ﬂlM' 2024- Mil M - 3 : -
= : _ i by /aarddess soid In Inst firancial [ pas i embers are requested to carefully read all the Notes set out in the Nolice of the AGM with | ©
: E_:;.Bcﬁmﬁt. _Fl;. h:iu:gsm Earnest Money : Rs. 24,139/ [upta 12.00 neon | 12,00 noon B il yese I DM eyt st nd el A el g et U :
ﬁ—f : 7. | Mumbes of emplayees/ workmen. | bl Saksham Miveshak - Manner of registering KYC Including bank details for receiving |-
A Mate ; All other terms and conditions and complete DNIT are uploaded on websile hiips:ietenders, chd_nic,in 8. | Furtner detnils inchuding st Pl welte an gmnal b dividend: Z o
= arvallati Tinancisl siatemants e tasthealhyiBEmsad com 1o seek further ' =
a3 Reads Division No.2 MEEEEUMTHEGEEE;%IEE {wilh schedules) of two years, 68 | detail Bbout the Comporate Debler, Pursuant to the MCA circular dated July 16, 2025, IndianQil has initiated a 100 days |:=
£ : e ¥ RS e il B L campaign for updation of KYC and other related details of members including bank detailsto |-
2 2 E'f“ﬂ”i’_—;:h" :ff:f"“ P"’;’“‘ﬂ:"‘"’“’“:” o prevent transfer of unpaid / unclaimed dividends to IEPF. Details of unpaid / unclaimed |=—o
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